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IN THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 1098/2024 

 

IN THE MATTER OF: 

Brigadier Paramjit Singh & Ors.           ….. ORIGINAL APPLICANTS 

     VERSUS 

State of Haryana & Anr.                    ……RESPONDENTS 

 

STATEMENT OF OBJECTIONS ON BEHALF OF THE APPLICANTS 

TO THE STATUS REPORT DATED 16.01.2025 FILED BY THE JOINT 

COMMITTEE CONSTITUTED IN COMPLIANCE WITH ORDER 

DATED 04.09.2024 PASSED BY THIS HON’BLE TRIBUNAL. 

 

MOST RESPECTFULLY SHOWETH: 

 

1. That the present original application assails the inaction of the State and its 

instrumentalities in respect of preservation of the trees in the area of Sector 

41 Gurugram, Haryana (“subject area”). The construction activities 

undertaken in the said area have resulted in cutting of several trees in gross 

violation of the provisions of the Forest Conservation Act, 1980. It is further 

pertinent to note that this Hon’ble Tribunal in Original Application No. 

374/2022 titled “Green Earth vs. Dy. Commissioner, Kurukshetra & Ors.” 

has already expressed its disapproval of rampant cutting of trees in dearth of 

regulations in the State and has conclusively held that preservation of trees 

is a duty incumbent upon the State. Reliance is also placed on the Order of 

this Hon’ble Tribunal in Original Application No. 1043/2018 titled “Naresh 

Yadav vs. Union of India & Ors.” in which case, this Hon’ble Tribunal has 

penalised M3M Builders for illegal felling of the trees in the State of 

Haryana. 

 

2. That on 04.09.2024, while issuing notice in the present matter, this Hon’ble 

Tribunal was pleased to form a Joint Committee comprising of a 

representative of the Member Secretary, HSPCB, DCF Gurugram and DM, 
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Gurugram (who was directed to act as the coordinating agency) to ascertain 

the correct factual situation at the ground level. In pursuance of this, the Joint 

Committee was directed to visit the site to ascertain the truthfulness of the 

allegations of illegal felling of trees and to find out the persons responsible 

for the same, and if the allegations were found to be correct, to submit a 

report before this Hon’ble Tribunal within eight weeks of the said order. 

 

3. That in pursuance of the order as aforementioned, report dated 16.01.2025 

was filed before this Hon’ble Tribunal, objections to which, on behalf of the 

Applicants are as infra: 

 

a. That though this report finds that no permissions were granted to 

any person/organisation for felling of trees in the subject area 

during the relevant period, the committee only conducted physical 

inspection of 3 plots, i.e. Plot No. C-76, 100 & 101, thereby 

unnecessarily narrowing the scope of the present lis. It is pertinent 

to note that this Hon’ble Tribunal had specifically directed 

inspection of the entire subject area to ascertain the factum of tree 

felling, as well as to gauge the scope of the illegal felling. By way 

of only inspecting 3 plots of land, other portions of the subject area 

have been completely left out of the scope of inspection by the 

committee, in contravention with its mandate assigned by this 

Hon’ble Tribunal. 

 

b. That these 3 plots were only targeted as they were specifically 

brought out by the Applicant vide the photographs annexed with 

the present original application, however, the Applicant had 

extremely limited resources and wherewithal to conduct a full 

inspection of the subject area, which was then incumbent upon the 

committee and its officers to sufficiently discharge their mandate, 

which it failed to do. That even after issuance of notice on 

04.09.2024 by this Hon’ble Tribunal in the present OA, the 
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Applicants noticed that several other trees had also been cut down 

in the subject area. 

Photographs along with time stamps, of trees cut down post 

issuance of notice and constitution of joint committee by 

this Hon’ble Tribunal are at Annexure-A. 

 

c. That the Joint Committee has failed to sufficiently discharge its 

mandate by only focussing on 3 plots of land, as aforementioned. 

Even with respect to these 3 plots, the factum of existence of trees 

was looked into using google images of the year 2021. It is most 

respectfully submitted that the development of the subject area was 

done by M/s Unitech Ltd (“Developer”). In order to conduct a 

holistic investigation into the factum of tree felling, it was 

incumbent upon the Committee to seek the development records 

and maps of the relevant time from the developer which would 

have provided the committee with specific details of the exact 

locations where trees were originally placed. Juxtaposing that data 

with the present status of green cover in the subject area would 

have brought to fore the extent of the illegal felling of trees, as well 

as pointed the Committee towards finding the perpetrators 

involved in the said acts. Though residents wrote to M/s Unitech 

Ltd. seeking this data, said request remains un-reverted till date. 

A copy of Letter dated 11.12.2024 sent to M/s Unitech Ltd. 

by the Applicants is at Annexure-B. 

 

4. Thus, in view of the above, it becomes abundantly clear that though the 

Committee finds that there has been illegal felling of trees in the subject area, 

it unnecessarily limited its investigation to only 3 plots in the subject area, 

and has remained silent with respect to the remaining parts, which is in direct 

contravention with its mandate. Hence, it is prayed that this Joint Committee 

may be directed by this Hon’ble Tribunal to conduct proper investigation in 
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the factum of tree felling in the entire subject area as well as to bring to the 

fore all perpetrators who have undertaken such illegal acts.  

 

 

APPLICANT NO.1 

 

Through 

 

 

 

KUSHAL CHOUDHARY | ANGAD AHLUWALIA 

211, Surya Kiran Building, 

19 KG Marg, New Delhi-110001 
Email: kushalch14@gmail.com 

Ph. No. +91-9999502544 

Date: 

Place: New Delhi 

4

06.10.2025

257



b 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

0.A. NO. 1098 OF 2024 

IN THE MATTER OF: 

Brigadier Paramjit Singh & Ors. 

State of Haryana & Ors. 
Versus 

AFFIDAVIT 

I, Brigadier Paramjit Singh (Retd.), S/o Late Col. Ranbir Singh, R/o House No. C-108 

South City-1, Gurugram, Haryana-122022, presently at New Delhi, do hereby solemnly 

affirm and declare as under: 

1. That I am the Applicant No. 1 in the present matter and as such am fully conversant 

with the facts of the present case and can swear the present affidavit. 

N 

2. That I say that the contents of the accompanying objections have been read over 

and explained to me and the same is being filed under my instructions and that I am 

fully conversant with the facts mentioned in the present application and the same 

are true and correct and nothing material has been concealed therefrom. 

VERIFICATION 

Verified that the contents of the paras 1 to 2 of the above affidavit are true and correct 

to my personal knowledge. No part thereof is false and no material facts has been 

concealed therefrom. 06 0CT 2028 

...Original Applicants 

...Respondents 

Solemnly affirmed on this objday in the month of October 2025 at New Delhi 

My ComSSOI EXDKe% on 22/1N 

ATIESTED 

)TAFUBLIC, DEL HI rCR ENDA 

DEPONENT 

06 0CT 2025 

DEPONENT 
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Google 

Gurugram, Haryana, India 

GPS Map Camera 

C75, Block C, South City I, Sector 41, Gurugram, Haryana 
122007, India 
Lat 28.460093° Long 77.061118° 
17/09/2025 05:19 PM GMT +05:30 
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Google t 

Gurugram, Haryana, India 

-DL& CA611 

Lat 28.460097° Long 77.061249° 
17/09/2025 05:19 PM GMT +05:30 

GPS Map Camera 

31, Block C, South City I, Sector 41, Gurugram, Haryana 122003, 
India 
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Kushal Choudhary 
Advocate	
BA.LLB,	P.G.D.	(Cyber	Law) 

	
211,	Surya	Kiran	Building,	

19	KG	Marg,	New	Delhi-110001	
+91-9999502544;	kushalch14@gmail.com	

	

 
To,             Date:11.12.2024 
The Chairman & MD, 
Unitech Limited, 
Tower B, Signature Tower, South City 1,  
Gurugram, Haryana 
 

REQUEST FOR MAPPED LOCATION OF TREES AT SOUTH CITY-1, 
GURUGRAM, HARYANA-122001  

Dear Sir, 

1. As you are aware, dwindling green cover across the city is a growing cause for concern, 
and a grave emergent factor contributing towards environmental degradation. In the 
context a group of civic minded citizens have approached the Hon’ble NGT, for seeking 
reprieve in this critical matter vide OA No. 1098/2024. 
 

2. From the time of developing South City 1, Unitech had taken the worthy steps for 
planting hardy and environmentally conducive trees along all lanes of the colony, 
numbering two to three in front of every demarcated plot, apart from the numerous 
green areas. However, it has been observed that a significant number of these trees have 
disappeared over time, evidently having been removed in callous manner especially by 
those constructing multistory buildings on the plots. 

 
3. In order to curb such ecologically deleterious practices, a clear picture and 

understanding of the tree density ab initio and the sparse status currently, is sought to 
be submitted to the Hon’ble NGT as part of the pending lis. 

 
4. Thus, it is requested that you may kindly provide the related details, for instance the 

variety, numbers, locations, inter se gaps, layout sketched, photos etc., of the trees 
planted planted by Unitech Limited at South City 1 since this data would have factored 
into the layout plan for South City-1 at the time of its development. 

This is for your kind reference and necessary action please 

Regards, 

 

Kushal Choudhary 
Advocate for the Applicants in OA No. 1098/2024 

Copy To: 

a. Haryana State Pollution Control Board 
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C-11, Sector-6, Panchkula,  
Haryana – 134109 
 

b. Sh. Vijender Singh, IFS 
DCF Gurugram, 
Haryana Forest Department 
Van Bhawan, C-18, Sector-6 
Panchkula, Haryana-134109. 
 

c. Sh. Ajay Kumar, IAS 
Deputy Commissioner, Gurugram 
Deputy Commissioner Office, First Floor,  
Mini Secretariat, Gururgram 
Haryana -122001 
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Ahluwalia & Choudhary Law Practice <ahluwalia.choudhary@gmail.com>

Affidavit of Service in Brigadier Paramjit Singh & Ors vs State of Haryana & Ors.
O.A. 1098 / 2024
1 message

ahluwalia&choudhary <ahluwalia.choudhary@gmail.com> Wed, Oct 8, 2025 at 7:47 PM
To: "rkhuranalegal@gmail.com" <rkhuranalegal@gmail.com>, Tarun kamra <cummra3@gmail.com>,
md@kavahomes.com

Sir, 
Please find attached a copy of the Statement of Objection being titled “Brigadier Paramjit Singh & Ors vs State of
Haryana & Ors. O.A. 1098 / 2024 pending before the National Green Tribunal Principal Bench At New Delhi. 

Kindly consider this mail as effective service of the Statement of Objection upon you. 

Please take note.

-- Best Regards, 
Kushal Choudhary 
Advocate 
BA.LLB, P.G.D. (Cyber Laws) 
Mob: +91- 9999502544 
Email: kushalch14@gmail.com 

Offices       : 211, Surya Kiran Building, 19 Kasturba Gandhi Marg, N Delhi-1 
                  : 801, Le Meridien Corporate Towers, 8 Windsor Palace, N Delhi-1 
                  : Suite No 1804, Le Meridien Hotel, 8 Windsor Palace, N Delhi-1  

Chambers  : 12-GF, S-Block, Delhi High Court Complex  
                   : A-30, District Courts, Gurugram  

............................................. 
Disclaimer: The contents of this message may be legally privileged and confidential and are for the use of the
intended recipient(s) only. It should not be read, copied and used by anyone other than the intended recipient(s). If
you have received this message in error, please immediately notify the sender, preserve its confidentiality and delete
it. Before opening any attachments please check them for viruses and defects. *Save the Environment. Save
Paper. Avoid printing of this mail*   

Statement of Objections_PJ Singh Tree Cutting Final.pdf
3706K
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